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-3 The Succosstul Bidgder (refer as Local System Integrator 1s1) shall
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2.2 Tha Service Levels are between the Autherity and LS.
\ 223 Panslties shall not be levied in the following cases:
: ~Tere is 3 Force Majeure event effecting the SLA which is bayend the conirol
5 The non-compliance to the SLA s due to reasons beyond the control of the LSl

of the LSL.
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«  Theit ceses by default would not be considered as “beyond the control of LSI”. HOwaver, carEin
zgrea to quzlity 25 “payond

czses, based on circumstances and certain locatlons, Authority may 2§
the control of LSI.

« Power shut down would not be considered as "beyond the control of LSI”.

d accident/mishap will be considered as “beyond the control ef LS1°.

« Dazmages duetoroa
o field devices: camera, pole etc. would not be considered 2s “beyend the

Deliberste damage t
control of LSI*. Bidder is advised to have strong poles and proper housing to protect irom such

damages.
: . LSIis also required to note that in case of SLAS not being made applicable for cases considerad as
| - “beyond the control of LSI*, the LSI would still need to replace the componanz (if it is not

functional as per SLA) within the SLA defined for resolution of Critical level/Medium level/Low

level issues. In case the LS| doesn't adhere to the lssue Resolution SLA timelings, the original SLA

<hall be made applicable.

4. SERVICEJEVEL AGREEMENTS & TARGETS

41.1 This section is agreed 10 by Authority and LS! as the key performance indicator for the oroject

This may be reviewed and revised according to the procedures datailed in Clause 47 of Pt C
SLA Change Control. : '
412 The following section reflects the
performance on 2 regular basis. The
contact. .

ysurements to be used to track and report systam's
bets shown in the following tables are for the pericd of
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Aquest far Proposal for Sefection of -‘)‘-““““ Integrator for Implementation of Intelligent Trafie N\
T Management System (ITMS) fn{f‘u‘lﬂ'_".‘_'_"(f_‘i(fV“’), under the Sagar Smart Clly Mission, AN

—— e . N N

M3 e procedures in Clinse A7 shall be use i there 15 a dispute htween Autharity and LS1on wiiat
the permanent targets should be.

A2 GUENERAL PRINCIPVES OF SERVICE LUV, AGREEMIENTS
Service Level agreements lawe bean oRically ey eigted In following cateprories:

A1 Lquidated Damages/ Penalties

The baudated damages mentioned herein shall coma into effrct on completion of implementation period
and when the projeat shall be considered for Operation & Malntenance period, Service Level Agreements
whali gavern for the given penalties. k
22 Senvice Level Agreement

LA wauld be applicable in operations and malntenance phase of the project. The penalties shall be
avplicable on Operations & Maintenanee cost of the project caleulated quarterly. SLA viould be applicable

s

o)

. ITAVS = RLVD, ANPR, SVDS

. ATCS

. E-Challan device and application
. Public Announcement System

. Emergency Call Box

. Variable Messaging System

43.  SERVICE LEVELS MONITORING

Service Level parameters defined in Section 1.4 of this part shall be monitored on a periodic basis,
as per the individual parameter.requirements. LS| shall be responsible for providing appropriate
web based online SLA measurement and monitoring tools and it is also proposed to have an
independent technical auditor, third party appointed by the authority for monitoring the Service
levels. LSI shall be expected to take immedlate corrective action for any breach In SLA. In case
issues are not rectified to the complete satisfaction of Authority, within a reasonable period of
time defined in this RFP, then the Authority shall have the right to take appropriate penalizing

actions, or termination of the contract.

44,  PENALTIES FOR NON/UNDER PERFORMANCE (0O&M/ PHASE-2)

44.1 A mavimum level of performance penalties Is established and described in this section and the
applicable charges shall be % (Percentage) of the Severity levels on the Operation &

Maintenance Cost
Severity ' Penalty asa perccnti;ﬂe ofappilcable paymentmicstons J
Level - i
3 Event of default and Termination as per Clause 36 & 37 of this section of RFP
respectively and the consequences as provided In Clause 38 of this section of RFP
z 5% N
2.0%
7 1.0%
PJE',& [ 257
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- ] 0.2%
' |L : 0.1%
S No Penalty J

“4.3 Porfermance Penalty for not meeting a measurement parameter for any two months in

ctutive quarters shall result in twice the penalty percentage of
grameterin the third quarter for all the three months.

Nisximum Penalty applicable for any quarter shall not exceed 30
vizintenance fees’ for the respective quarter.

3.4 Three consecutive quarterly deductions of 30 %
acce

ot

-.‘:\t\" 2 H 2 3
SIRSECU: that respective measurement

3

(23
(53
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% of the ‘applicable Operatian &

of the applicable Operation &Maintenance fee on
unt of any reasons shall be deemed to be an Event of Default and Termination as per Clause 37
his Section of RFP respectively and the consequences as provided in Clause 38 of this section of
AFP shall follow.

The payment to the agency shall be on Quarterly basis however the penalty shall be calculated on
monthly basis as per the SLAs stated in the RFP.
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